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ar 

atccl 27.3.2002 

!trd Shri D.P .Dhalasarnant, the learned 

 

C41 

-LuEI f':r 	licant. 

ihe rer of the applicant in this O.A. 

i1ling in a short cnpass can be disposed of 

at the ac1rnission stage itself. 

i'he applicant claims to be a contendi 

c:endid'ate for th 	Ost of Postman ad had aopead 

t the Dc ar'.rrerit a' Examination held on 16.01. 

for the said purpose. It is the case of the.  

eelicafltas his result was not declared, h 

o.de a representation to Res.2 for corninunic 

:: marks secured by him in the ado r:ec-of 

Exeruin et i un end the' reuft or, on b lee (..; le 0ct (' 
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ccttr;derd 	o.2 e:eaiit: t- hi reeit.jtite, 

the F:Dolicant deposited a sum of R3.20/- On 

for being communicated with the marks. 

:.t is submitted by the learned counsel that 

despite this, the applicant is yet to receVe 

the marks. secured by him in the said Exam. 

I have considered the submissions made 

by the learned counsel for the Applicant, and 

toted, '_- he reaords. 

in consideration of submissions made, 

i hereby dircct the Respondents,  parLicularly 

out .ondent No.2 (viz.1 Superintendent of Post 

Offices, Sarrihalpur Division) to communicate the 

marks secured by the iolicant in the aforesaid 

Oxarnination, within a period of One month from 

the date of receipt of copy ef this order. 

Send copies of this oer to the 

:espondents along with copies of O.A. by Speed 

Post at the cost  of the App lcant ,hich, as 

'l2 L) 


